335  Matters under
Rule 377

[sf srieae fiam)

et T 91 fog W @ IR T
M 7 feg o & wTew faaw 1
FrRfEE) #1 gEATE F1 A0, 1 fF
IA® G AW I F €« H @ AT
qT, YIATAT I2T | 6 7I¥L, 1978 4 AT
&S X & | IET F WK FEATE
@ 2 IR A g@wr fEa R,
q f6T ot TR FFH R 7@ W
@ W o aF 39 fawr # wr€
3 Fw AgT IaTa1 4T § fAad ggA™
qATT FIAE AT G |

FgoeLy w1EM v ag a7 F AT
g feafa 1 @e 3@ gu TR
L

(iv) REPORTEB RESENTMENT AMONG
THE WORKERS AND EMPLOYEES
OVER THE INDUSTRIAL RELATIONS
BILL.

SHRI SAMAR MUKHERJEE
(Howrah): Under Rule 377, I raise the
following matter of urgent public im-
portance in the House.

There is widespread resentment pre-
vailing among the workers and
employees throughout the country over
the attempt of the Government to
get enacted the Industrial Relations
Bill which will endanger the basic
rights of the working class and toiling
people of this country.

To voice their protest against this
anti-labour attitude of the Govern-
ment, thousands of workers and em-
ployees from all parts of the country
kave come to Delhi to pass a resolu-
tion urging the Government to with-
draw this draconian Industrial Rela-
tions Bill in a convention arranged
jointly by several trade union centres
on 19th November, 1978 at New Delhi.
They are also holding a procession
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already at Boat Club today, just now.
I would therefore request the Minister
concerned to make a statement there-
on announcing the withdrawal of the
Bill. Sir, the resolution was passed by
the delegates numbering more than
7,000 employees of trade unions, in-
cluding the trade unions which are
connected with the Janata Party.
And in this Resolution passed unani-
mously they say as follows:

“This Convention is firmly of the
view that the Bill, if enacted, will be
a death knell to democratic trade
union movement in the country. It
is also of the opinion that the basic
frame-work of the Bill is such that
any attempt to amend it will be an
exercise in futility. The Convention,
therefore, demands the withdrawal
of the Bill and the enactment of a
new legislation on the basis of con-
sensug of the Central Trade Union
organisations, which will guarantee
the fundamental rights of all em-
ployees to form trade unions and to
strike without any restriction, which
alone will ensure collective bargain-
ing.”

Sir, the whoie atmosphere is surged
with a strong feeling and unanimously
they have raised the demand that this
Bill should be withdrawn. So, I re-
quest the Labour Minister to make a
statement to this effect. The deputa-
tion will meet the Speaker today at
2.30 P.M.

14.15 hrs.

BOLANI ORES LIMITED (ACQUI-
SITION OF SHARES) AND MI[SCEL-
LANEOUS PROVISIONS BILL

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): Sir,
I beg to move*:

“That the Bill to provide for the
acquisition of shares of the Bolani

*Moved with the recommendation of the President.



